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ORIGINAL APPLICATION 'NO.246 of 1987 (::)
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CROLR OF THE TRIBUNAL

~The applicant hzrein is questiaoning the order
dated 20-2-1987 issued by the First respandentln the
W pesi- o>

_appllcant handed ogver tx= charge Dﬁziftra Departmental

Branch Poét ﬁasyer_of Karnapapayaéalli 8ranch Office,
Liﬁgaia éub Gffice, Cuddapah District to the s&cmﬁd
réspandent.‘ The applicant states-that-his father was
uorking as EDBPM in the samePost DPFice £ill his
resigﬁation. The applicant was appointed p;auisionally

to the said post and he was allowed to continue from

1985 to 1987. DOn S-7-1985, an advertisement was issued

on reqular pasis.,

calling for appllc tlgns for the said posté The apgllcant,

nad applied for the said reoulsar post but he was not

given the asppointment order and h& was alloued to continue.

Agaih in 1986 a second notice was issued calling for the

applications, The applicant again submitted his applica-
tion. Even @n this occasicn no appointment order was
issued to the applicant,. When a third aotice was issuad

in September 1356 and the applicant once again e applied
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for the post, he received no order of reqular appointment.
Suddenly on 20-2-1387 the 1st respandent visited his

house and in the absence of ﬁhe applicant handed bver

the cﬁarge and ﬁeieuanb'recofds to the secaﬁd respondent.
The applicant states that tha appointinent o% the secand'
respondent is highly erbitrary, illegal and contrary to the
rules. The applicant claims thst he.uas Pully qualified

to hold that post and had:ébpliéd for the same at every
attempt when ths advertisement uas B issued. The

applicant has also registered his Hame in the Emplaoyment
Exchange. 'Not—uith«standing his'applications, he was

not sélected by tha respondents. He therefore szeks Lo set-

aside the order of appointment of the second respandent.

2. On hahalf of the respondents @ counter has been

*

- Piled stating that the vacancy was notified on three

cccasions viz. 3-7-1985, 19-2-1986 and 23-9-1986. In

regard to the notification dated 9-7-18985, it is stated

R a5

that since the "applicant -uas anly the candidate applied

L

for the post, the vacancy had been notified once agal n.

When the vacancy vas again notified on 13-2-1986, the

second respandent was selected but the Dirsctor of Postal

...-3



Serqiqes had directed that the selection needs_reuieu.
Mence the notice of'ﬁacancy uas1once again nofi?ied on
23-5-1936. ﬁt thig necasion also the 2nd respondent was
sglected out gf three canﬁidates as the applicant and
gne of the other candidates diq not owun either an
indeoendent property or meang of livelihocod whereas the
second respondent fulfilled aM.the requirements.
Accordingly the seleCtion of thg 2nd régpondent was

. intimated b; the 1st respondent to the Jub Divisibnal

¥ . ‘ ’

Inspector, Pulivendala‘by a letter dated 12-2-1987.
.The qu Divisional Ihspéctor had visited Karnapapyapelll

and handed over the charge of Branch Pmét Master, Karna-

.papyanalli. %o the 2nd resbondent.

3 Je have heard the learned Counsel for the

-

apolicant Shri B.D.Mzheswara Reddy and the lear ned
. Standing Counsel 'for the Department Shri Paramesuara Rao
representing Shri ,Jagannadha Raoc. The Ffacts as
indicated abgve shouw that the applicant nhad been
’ |

~appointed provisionally as Extra Departmental Branch

Post Master and had been discharging the function since

then., He had applied on-2ll the -three occasions when N

Seloy plo omepne 07

Ehe post oALesuifeDaghseuas aduertisedﬁ The records
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produced by the lesrned Standing Counsel for the‘Depértment
discloses that an the first qccasion? when th,applicant
had 5pplied Fmrrthe post, the select%on uas:not made as

he was Déé& thepcandidated énd no one else «&s applied.
Simulténeously at that time he has baeﬁ ésked'ya produce
;tg certi?ica#é from thé Mandal foice in proof of nis.
property and mezns aF‘livelihDod; He did so and ﬁroducedA
the certificate from thelmandal Revenue OfPicer indicating

that he owns 2.19 acres of land with an annual income

of %.19,000/-. Despite that, he was not selected on

: ' . kﬂuoéauﬂ‘
the ground that he wzs & the candidéte applied for
e@.'n ,ane
an
the post., The record discloses that when second time

A

the vacancy was notified, in regard to accommodation

Por the Branch Office, the applicant was shown to Toae
noeseseed accommodation uhereas in the stabtement made

for consideration of the claims of all the applicants

im pursuant to the 3rd advertisement, it is stated that

i s
no seperate room was available. LND proper application of

mind has been made by the compstent autharity in making
sglection and the selection made therefore has to be

set-~aside. We accordingly set-aside the selection ang

girect the autharit%Fa to re-cansider the matfer and
A




@

g@ make proper selection in accordance with the rules.

The selectinon shall be &gwe within four wveeks from the

»~

date of receipt of this arder. The application'is

accordingly alloved. There will De no order as to 'costs.

(B.N.JAYAS IMHA)
Yice Chairman

B ’f(g\/—\w@
(D.SURYA RAD)
Member (Judl.)

-pDated: 24tk June, 1988,




